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CENTEAL Aia^INI^mAnVE TRI BUNAL
mKClP.AL BENQil NE.V DELHI

O.A.NO.2540/94

New Delhi, this the 20th day of January, 1995

Hon'ble Diri J.P.-Sharma, MemberC J)
Hon'ble Shri S.R. Alige, M®f!ber(A)

. , "-r:- '" •;- •">

Dr. Vidya Dhar Jharma Guleri,
s/o late 3hri Y.D. Guleri,
R/o 82 , Gtr eet No. 3,
Andre-ws Ganj, • . . ^
Delhi. ••* Applicant

8/ Advocates Ghri G. Har i Giankar

Vs.

1. Union of India
through its
Secretary,
Department of Biucation,
Ministry of Human Resources Development
Gh as tr 1 3ha wa n,
New Delhi.

2. Union iublic Service Contnission,
uh ol pur Ho'js e,
Sh ah j ah a n Rogd ,
Ne.v Delhi.
thr ou;ih i ts Seer et ary, ... Respond ents
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Hon* ble Shri J.P. Sharma, Meraber( J)

The applicant has a grievance of non» cons ideation

of promotion to the post of Assistant Educational Adviser

in the office of Department of Education, Ministry of Human

Resources Development. This original application was

filed on 20.12.94. The relief claimed by the applicant

is to direct that a regular DPC be convened to consider

the case of the applicant for promotion to the post of

Assistant Biucational iAiviser(3anskrit). He has also

prayed fcr qpi ashing of the panel framed on 25.11.94 and

a direction be issued to the respondents to draw a fresh

pa^nei. This matter came for hearing earlier rslso when time

was granted at the request of the applicant^ counsel.
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^ 2. 3hrl C. Hari Shankar appears for the applicant
ar*i he has filed amended O.A. aS misc. application
No, 130/95. The contention of the learned cour^ex is
that the amenled O.A. be taken on record. However,

C.A.No,2540/94 as framed earlier has been registered
and that is the application to be treated filei by

the applicant for grant of the reliefs prayed fa:.

If the applicant wants to anend in any manner either by

deleting, modifying or adding either in the facts or

in the grounds on which the impugned orders are
assailed arf even if the relief prayed for are cither

O modified or replaced by new reliefs then the applicant
* .
k has to file M.A. incorporating the Sameearlier

registered in O.A.M0.2540/94. The amended O.A. is

entirely diff^ent and cannot be subs tituted for the
O.A. In view of these facts, the learned counsel for

be

the applicant makes a statement that he may/, permit

to withdraw the O.A.Ho.2540/94 with liberty to file

a fresh application on the same cause of action and

for the grant of the simUar reliefs. In view of this

* A. 180/95 is disposed of as notmaintainable and O.A,

2540/94 is allowed to be witl^rawn with liberty to tne

applicant, if so advised to file fresh application

foe the Same cause of action. '.Ve therefore csrder

accordingly.

iMifctaai.

!3.R. APX3E) ( J.i-. 3HABMA)
ME,W3B(J)
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